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No.LGL.l25l2020/20._ThefollowingActoftheAssamLegislativeAssemblywhich

received the assent of the Governor of Assam on 3rd October, 2023 is hereby published for

general information.

ASSAM ACT NO. XLVIII OF 2023

(Received the assent of the Governor 3rd October, 2023)

THE ASSAM MICRO FINANCE TNSTITUTIONS
(REGULATION OF MONEY LENDING)

(AMENDMENT) ACT, 2023
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Preamble

Short title,
extent and

commencement

Amendment of
section 2

Amendmeot of
section 3

AN
ACT

firther to amend the Assam Micro Finance Instituriors

@egulation of Money Lending) Ac\ 2020.

Whereas it is expedient further to amend the Assam Micro
Finance Institutions @egulation of Money Lending) Act, 2O20,

hereinafler referred to as the principal Act, in the manner

hereinafter appearing;

It is hereby enacted in the Seventy-fourth year of the

Republic of India as follows :-

l. (1) This Act may be called the Assam Micro Finance
Institutions @egulation of Money Lending)
(Amendment) Act,2023.

(2) It shall have the like exent as the principal Act.

(3) It shall come i.nto force on such date as the

Government may, by notification in the Official
Qqzzgfg, nppsint.

2. In the principal Act, for section 2, the following shall be

substituted, namely:-

'2. AII Micro Finance lnstitutions (MFIs) or Money

Lending Agencies ol Organizations operating in Assam and

not registered with the Reserve Bank of lndia and or

regulated by it as Bank under The Bauking Regulation
A;t, 1949 oi Non Bankiag Finance Company (NBFC) under

the provisions of Reserve Brnk of India Ac{, 1934 shall

comi under the ambit of this Act, whether they had como

into existence before or after the commencement of this

Act."

AgsrE
Act No.V
ol2O2l

Cc!aral Act No.
l0 of 1949

3 ln the principal Act, in section 3, in sub-section (i), for

claue (f), the following shall be substituted' namely:-

1q "fr{icro Finance Institution (MFI) or Money Lending

Agencies or Organizations" means aoy person, Partnership
fiin, group of persons, including a Company regrstered

under the provisions of the Companies Act, 2013, a Society

rogistered under, lhe Assem Cooperative Societies Act'

2007, or the Societies Registration Act, 1860, and the like,

in whichever manner formed and by whatever name c€Iled,

which is not registered with the Reserve Bank of India and

or regulatert by it, and whose principal or incidental aotivity

is to'iend money or offer financial support of whatsoever

natue to the poor or below poverty line population;"

CeDlrel Acl No'
2 ol l93/

CeDtrEl Act No.
18 of20l3
A$aE Act No.
W of20t2

Ccrtrsl Act No.
2l of lE60
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Amendment of
section 7

Amendment of
section 10

Amendment of
section I2

AmeDdment of
section 8, 10

and 17

4 In the principal Act. in section 7, for sub-section (5), the

following shall be substituted, namely:-
"(5) Compliance with ttre Reserve Banl of India (RBl)

regulatory guidelines. as applicable to Banks and Non

Barking Fiuance Companies (NBFCs) and issued from time
to time shall be mandatory for the other category of lenders

at all times."
ln the principal Act, i:r section 10, in sub-section (4) ,-

(i) for the lust par4 the follo*'ing shall be substituted,
namely:-

"(4) Micro Finance Institutions (MFIs) shali provide
the borrower rlith a loan card reflectrng,-";

(ir) in clause (iv), in the first line, for the words "NBFC-
MFI", the words "Micro Finance lnstitutions (MFIs)"
shall be substituted;

In the principal Act, in section 12, in sub-section (2), in
clause (ii), for the word "Baak" appearing in the begirming,
the word "Lender" shall be substituled.

In the principal Act, in section 8, 10 and 17, for the words
and brackets 'Non-Banking Finance Company (NBFC) "
wherever they occur shall be deleted.

GEETANJALI DAS SAIKIA,
Secretary to the Govemment of Assam,

Legislative Deparonent, Dispw, Guwahati-6
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